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This is an application filed at the instance of the wife-
petitioner under Section 25 of the Code of Civil Procedure to 
transfer the divorce petition viz. M.C.No.1744 of 2006 filed by the 
husband-opposite party in the Family Court, Bangalore, Karnataka 
to the Subordinate Court, Mettur in the State of Tamil Nadu where 
the Matrimonial Petition being H.M.O.P.No.8 of 2006 filed by the 
wife-petitioner prior to the filing of the divorce petition in the 
Family Court, Bangalore, Karnataka is pending. Considering the 
fact that the suit filed by the wife was filed prior to the filing of the 
divorce petition by the husband at Bangalore and that both the suits 
must be heard by one court analogously,we transfer the divorce 
petition viz. M.C.No.1744 of 2006 pending in the Family Court, 
Bangalore, Karnataka to the Subordinate Judge, Mettur in the State 
of Tamil Nadu where the Matrimonial Petition being 
H.M.O.P.No.8 of 2006 filed by the wife-petitioner is now pending. 
Accordingly, the learned Family Court, Bangalore is directed to 
transmit the records relating to the divorce proceedings being 
M.C.No.1744 of 2006 to the Subordinate Court at Mettur, Tamil 
Nadu at an early date. The learned Subordinate Judge Mettur is 
directed to dispose of the suits analogously as early as possible 
preferably within a period of one year from the date of transmitting 
the record of the divorce petition from Bangalore to Mettur. The 
Transfer Petition is thus disposed of. There will be no order as to 
costs.


